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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
TRANSFER PETI TION (CRL.) NO(s). 165 OF 2007

SHI LPA SHETTY Petitioner(s)
VERSUS

POONAM CHAND BAHNDARI & ORS. Respondent ( s)
(Wth appl n(s) for stay,inpleadnent, CORRECTION and office report))

Date: 21/11/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ASOK KUVAR GANGULY
HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
For Petitioner(s) M. Sanjay Sharawat, Adv.
For Respondent (s) M. Jatinder Kumar Bhati a, Adv.
M. B.S. Mor, Adv.
M. Rukan Si ngh Tevitia, Adv.
M. Keshav Rai, Adv.
M. Rahul Sejwal , Adv.
M. R C. Kaushik , Adv
M. Anand Grover, Adv.
M. Naveen R Nath , Adv
Ms. Anrita Sharna, Adv.
M. Dar pan K. M Adv.
M. Anupam Lal Das , Adv
M. Abhay Kumar , Adv
M. Minal B. Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
The Tr ansf er Petition is al | owed in
terns of the signed order, as such no orders are
required on the application for inpleadnent.
( KUSUM SYAL) (VI NOD KULVI)
SR P. A COURT MASTER
(Signed Oder is placed on the file)
I N THE SUPREME COURT OF | NDI A
CRI M NAL ORI G NAL JURI SDI CTI ON
TRANSFER PETI TION (CRL.) NQ(s). 165 OF 2007
SHI LPA SHETTY Petitioner(s)
VERSUS
POONAM CHAND BAHNDARI & ORS. Respondent ( s)

ORDER

We have heard | earned counsel for the petitioner and



| earned counsel for the respondent nos. 2 and 5.
O her respondents, have not appeared, despite service.
We have gone through the grievance expressed by the
petitioner for transfer of the cases and we find they are
reasonabl e.
Therefore, (i) Crimnal Conplaint No. 7210 of 2007
pendi ng in t he Court of Jai pur Chi ef Met ropol i tan
Magi strate Court Room No.4 ( Jaipur Gty Jaipur) titled
Shri Ri khab Raj Bhandar vs. Shilpa Shetty, (ii) Crimna
Conpl aint Case titled Bhoop Singh & Anr. vs. Shilpa Shetty
& Os. pending in the Court of Learned Civil Judge (A B.)
and Judi ci al Magi strate First d ass, Mundawar , Al war ,
(Raj asthan) Case No.Nil and (iii) Conplaint No. 7559 of
2007 pending in the Chief Metropolitan Magistrates Court,
Ghaziabad titled Rukan Si ngh Tevtia vs. Shilpa Shetty &
O's. are ordered to be transferred to the Court of Chief

Met ropol i tan Magi strate, Bombay.
-2-

The Chi ef Met ropol i tan Magi strat e, is ei ther
deci de the cases hinself or may assign it to a competent
Court having jurisdiction

W make it cl ear t hat we are not maki ng

observation on the nerits of the cases.

We further nake it clear that during the pendency of
t he pr oceedi ngs bef ore t he Courts in Jai pur
Mundawar, Al war, Rajasthan and al so at Ghazi abad, certain
orders were passed, but in view of this transfer order
those orders need not be given effect to. Both the parties
are at liberty to pray for necessary orders before the
transferee Court.

In t he meant i e, if t he petitioner and
respondents want to | eave India or come to India, they can
do so after obtaining orders fromthe transferee Court.

If the petitioner files a petition under Section 205 of

to

any

Cty,

t he

t he Code of Crim nal Pr ocedur e bef ore t he transferee



Court, the same may be considered in accordance with | aw

The Transfer Petition is, accordingly, allowed.

(JAGDI SH SI NGH KHEHAR)
New Del hi ;
Dat ed: Novenber 21, 2011



